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We have hesrd the learned counsel for' the applicant |
{
on the Amendment Applicstion dested 15/17.11.89. Shri

Srivastava, on behalf of the opposite partiesg, points out 1

that the original petiticn was only an order of transfer

o

whereas the proposed amendment seeks payment of salary

for the period from 2,5,88 to 2,3,89, when t he modified
orders of posting were cummunicatﬂd;‘ThE impugned order

of transfer is dsted 29,3,88 against thich the departmental
ancpeal ues dismissed on 24,7.88, In other words, the

claim of pay and sllowences is for a period subsequent

to the impugned order of transfer, Tﬁa'amandmant;has also
-haen sought to restrain the respondents from adjusting

the sbsence period towards leave due and for direction that ‘
adverse remarks in the Confidentiszl reports which had .
been expungad, may not be taken into account for purposes

of petitioner's promotion, All these reliefs ara_ﬂntirﬁly.

outside the scope of the Original Petition and cannot be
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